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ASSAM ACT NO. XII OF 1984

(Received the assent of the Governor on 16th April, 1984)

THE INDIAN STAMP }(A&EAM AMENDMENT) ACT, 1984

—

An
Act

further to amend the Indian Stamp Act, 1899, in its appli-
cation to Assam.

Preamblea.

Shert title,

extent and

commence-
ment.

-

Amendment
of Schiedule
I ofAet II
of 1892,

Whereas it isiexpedientifurther to am end dct Mot
the Indian Stamp Act, 1899, hereinafter :
called the - principal -Aet, + 4n -its appli-
cation to Assam, in the manner hereinafter
appearing ; >

-—

It is hereby enacted in the Thirty-fifth
Year of the Republic of India as follows :—

L. (1) This Act may be called the Indian
Stamp (Assam Amendment) Act,
1984. :

(2) It extends to the whole of Assam,

(3) It shall come into force on such
date as the State Government

. may, by notification in the
Official Gazette, appoint..

2- In Schedule Ito the principal Act—

(I) for iitems Nos:1-10, 12, 15-20, 22-
26, 28,29, 31-36, 38-46, 48, 50-51,
9461 and 63-65, the following
shall be substituted, namely:—

4" S
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Description of instrument

‘1. Acknowledgement of a
debt exceeding twenty
rupees in amount or value,
written or signed by or on
behalf of, a debtor i order to
supply evidence of such debt
in any book (otherthan a ban-
ker’s pass~Book) or on a sepa-
rate piece of paper when such
book or paper is le®t in the
creditor’s possession : Provided
that such acknowledgement
does not contain any pro:iise
to pay the debt or any stipu-
lation to pay interest or to
deliver any goods or otler
property.

2. Administration-Bond nelu-
ding a bond, given under sec—
tion 6 of the Government
Savings Banks Act, 1873, or
section 291 or section 376 of
- the Indian Succession Act, 1925,

(a) Where the amount
does not exceed Rs.
1,000 ;

(b) in .any other case.

3. Adoption-Deed, that is to
say, any instrument (other than
a will), recording an adoption
or conferring or purporting to
confer an authority to adopt.

4. Affidavit, including an

affirmation or declaration in

the case of persons by law
allowed to affirm or declare
instead of swearing.

Proper stamp-duty

Forty paise,

ver Voof
16873,

Act ARKIN
192s.

The same duty as a Bond
(No.15) fer such amount.

Twenty four rupees seventy
five paise.

Fortynine rupees fifty paise,

Five rupees.
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Exemption

_ Affidavit or declaration in
writing when made—

(a) asa condition of enlist-
ment under the Indian
Army Act, 1950;

(b) for the immediate pur -
pose of being filed or
used in any Court or
before the officer of
any Court ; or

(c} for the sole purpose
of enabling any per-
son to receive any
pension or charitable
allowance-

9. Agreement or Memoran-
dum of an Agreement--

(a) if relating to the sale
of a bill of exchange ;

3

(b) if relating to the sale
of a Government se-
curity ;

(c) if relating to the pur-
chase or sale of shares,
scrips, stocks, bonds,
debentures, debenture

. stocks or any other
marketable security of
a like nature in or of
any incorporated com-

pany or other body

corporate.

Act X1VI of
1950.

Seventy five paise.

Subject to a maximum ot

Sixty-six rupees forty-five

paise for every Rs. 10,000
or part thereof of the
value of the security.

0
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(i} when such agreement
or memorandum of an
agreement is with or
through a member or
between members of
a Stock Exchange re-
cognised under the
Securities  Contracts

(Regulation) Act, 1956.

(i) in other cases ;

(d) if executed for service
3 or for performance
of work in any estate
whether held by one
person or by more
persons than one as
co-owners, and whe-
ther in one or more
blocks, and situated
in Assam, where the
advance given under
such agreement does
not exceed fifty ru-

pees ;

(¢) If not, otherwise pro-
vided for

Exemptions

Agreement for memoran-

dum of Agreement :—

(a) for or relating to the
sale of goods or mer-
chandise exclusively,
not being a note or
memorandum charge-
able under No.43;

Thirty paise for every Rs.
2,500 or part thereof® of
the value of the security at
the time of its purchase or
sale, as the case may be-

Act XLII of

1956,
Seventy paise for every
Rs.2,500 or part thereof
the value of the security
at the time of its purchase

or sale, as the case may
be.

Thirty-ﬁve paise.

Three rupees thirty paise.
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(b) made in the form of
“tenders to the Gov-
vernment of India for
or relating to any
loan.

* Agreement to Lease :—

Lease (No.35).

6. Agreement relating . to
Deposit of Title-Deeds, - Pawn
or pledge, that is to say, any
instrument evidencing an agree
ment relating to—

(1) the deposit of title-

eeds or instruments

constituting or being

evidence of the title to

any property whatever

(other than a marke-
table security),

(2) the pawn or pledge
- of moveable property,
where such deposit,
pawn or pledge has
been made by way
of security for the
repayment of money
advanced or to be
advanced by way of
loan of an existing
or future debt -—

(a) if such loan or debt is
repayable on demand
or more than three
months from the date
of the instrument evi-
dencing the agree-
ment,—
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if the amount of Iloan
does not exceed Rs.500 ;
if it exceeds Rs. 500 and does
not exceed Rs. 1,000 ;
and for ecvery Rs. 1,000 or
part thereof in excess of Rs.
1,000 ;

(b) if such loan or debt

is tepayable not more

than three months

from the date of such

mstrument
Exemptions

Instrument of pawn .or
pledge of goods if unattested.

7. Appointment in Execu- _

tion of a power,-whether of
trustees or of property, mova-
ble or immovable, where made
by any writing not being a
w111~-

(a) where the value of the

property does noreX- -

Ceﬁ! Rs.1,000:

(b) in any other case.

8. Appraisemecpt or valua-
tion made otherwise than
under an order of the Court
in the course of a suit-—

{d) where the amount
,_(1100:1 not. exeeed Es.

L ?

\b) in any other case.

Four rupees fifteen paise.

Eight rupees twenty-five
paise.
Eight, rupees. twenty-five
paise.

Half .the. duty payable
under sub-clause (a).

FQ{"tynoﬂﬁ xuﬁécs 4

! twenty
five paise.

Seventy. four rupees twenty-
five paise.

The same duty asa Bond
(Na,15). for .such amount,

Twenty-four rupecs
seventy-five paise.
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Exemptions

Appraisement or valuation
made for the information of
one party only, and not being
in any manner obligatory bet-
ween parties either by agree-
ment or operation of law.

(b) Appraisement of
crops for the purpose
of ascertaining the
amount to be given
to a land-lord as rent.

9. Apprenticeship-Deed, inclu-
ding every writing relating to
the service or tuition of any
apprentice, clerk or servant
placed with any master to learn
any profession, trade or employ-
ment.

Exemptions

Instruments of apprentice-
ship executed by a Magistrate

-under the Apprentices Act, 1961,

or by, which a person is appre-
nticed by or at the charge of,
any public charity.

10. Articles of Association of
a Company—

(a) Where the company has
no share capital or
the nominal share capi-
tal does not exceed
Rs. 2,500 ;

(b) Where the nominal share
capital exceeds Rs.2,500
but does not exceed
Rs. 5,000 ;

Twenty-four rupees seve-
nty-five paise.

Act LII of
1961.

Sixty-one rupees ninety
paise. :

Fighty-two rupees fifty
paise.



-
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(c) Where the nominal share
capital exceeds Rs.5,000
but does not exceed
Rs. 1,00,000 ;

(d) Where the nominal share
capital exceeds Rs.
1,00,000 ;

Exemptions

Articles of any Association
not formed for profit and regis-
tered under section 25 of the
Companies Act, 1956.

See also Memorandum of
Association of Company (No.
39.)

Assignment-See Conveyance
(No. 23), Transfer (No. 62), and
Transfer of lease (No- 63), as
the case may be. )

Attorney-See Power-of-atto-
rney (No. 43).

Authority to Adopt-See
Adoption-deed (No. 3):

12. Award, that is to say, any
decision in writing by an arbi-
trator or umpire, not being
an award directing a partition,
or a reference made otherwise
than by an order of the Court
in the course of a suit.

15. Bond [as defined by Sec-
tion 2(5) ], not being a DEBEN-
TURE (No. 27), and not being
otherwise provided for by this
??I'O or by the Court-fees Act,

e e

One hundred twenty-three
rupees seventy-five paise.

Two hundred forty-seven
rupees fifty paise.

Act T of
1956.

The same duty as a bond
(No. 15) for the amount
or value of the property
to which the award relates
as set forth in such award
subject toa maximum of
one hundred twenty-three
rupees seventy-five paise.

Act VIT of
1870. 2










i
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18- Certificate of sale (in
respect of each property put up
as a separate lot and sold),
granted to the purchaser of
any property sold by public
auction by a Civil or Revenue
Court, or Collector or other
Revenue Officer.---

(a) where the purchase-
money does not exceed
Rs. 10;

(b) where the purchase-
money exceeds Rs. 10
but does not exceed
Rs. 25;

(¢) in any other case

19. Certificate or other
Document, evidencing the right
or title of the holder thereof or
any other person, either to any
shares, scrip or stock in orif
any incorporated company or
other body corporate, or to
become proprietor of shares,
scrip or stock in or any such
company or body.

See also letter of Allot-
ment of shares (No. 36).

20. Chartered party, that

is to say anyinstrument (exc-
ept an agreement for the hire
of a tug-steamer), whereby a
vessel or some specified princi-
pal part thercof is let for the
pecified purposes Of the char-
er, whether it includes a pe-
alty clause or not.

Seventy paise.

One rupee thirty paise.

The same duty as a con-
veyance ( No. 23), for a
consideration equal to the
amount of the purchase

- money only.

Forty-five paise.

Four rupeses and ninety-
five paise.
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22, Composition-Deed, that
is to say any instrument execu-
ted by a debtor, whereby he
conveys his property for the
benefit of his creditors, or
whereby payment of a com-
position of dividend on their
debts is secured to the credi-
tors, or whereby provisions is
made for the conmtinuance of
the debtor’s business, under
the supervision of inspectors
or under letters of license, for
the benefit of his creditors.

23. Conveyance [ as defi-
ned by Section 2 (10)], not
being a Transfer charged or
exempted under No. 62—

Where the amount or va-
lue of the consideration for
such conveyance as set forth
therein does not exceed Rs. 50;

Where it exceeds Rs. 50
but does not exceed Rs. 100;

Where it exceeds Rs. 100
but does not exceed Rs. 200;

Where it exceeds Rs.200
but does not exceed Rs. 300;

Where it exceeds Rs. 300
but does not exceed Rs. 400;

Where it exceeds Rs. 400
but does not exceed Rs. 500;

Forty-nine rupees and fifty
paise.

One rupee and ninety-five
paise.

Three rupees and seventy--
five paise,. :

Seven rupees and | forty
paise.

Eleven rupees and twenty
paise.

Fourteen rupees and ninety
paise.

Eighteen rupees and sixty
paise.
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- Where it exceeds Rs. 500
but does not exceed Rs. 600 ;

Where it exceeds Rs. 600
but does not exceed Rs. 700;

Where it exceeds Rs. 700
but does not exceed Rs. 800 :

Where it exceeds Rs. 800
but does not exceed Rs. 900 ;

Where it exceeds Rs. 900
but does not exceed Rs, 1,000;

For every Rs: 500 or part
thereof in excess of Rs. 1,000;

Where it exceeds Rs.50,000
but does not exceed Rs.90,000

Where it exceeds Rs,90,000
but does not exceed Rs.1,50,000
and where it exceeds

Rs. 1,50,000

-~

Twenty-two rupeés and
thirty paise.

Twenty-six rupees.
Twentynine rupees and
seventy paise.
Thirty three rupees and
fifty paise.

_ Thirty seven rupees and

ten paise.

Eighteen rupees and sixty
paise.

Forty—nine rupees and fifty
paise for every one thous—
and rupees.

Sixty-six rupees for every
one thousand rupees.

Eighty—two rupees and fifty
paise for every one thous—
and rupees.

_ Provided that where ‘the “instrument’” or the conveyance
is in respect of an Industrial loan, certified as such by
the Director of Industries, Assam, the stamp duty shall be

half of the above rate.
Exemption
Assignment of cépyright
under the Indian Copyright
Act, 1957.

Co-partnership Deed—
See Partnership (No. 46).

24. Copy or Extract, certi-
fied to be a true copy or

Act X1V
of 1957,
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29. Divorce-Instrument of,

that is to say, any instrument by
which any person effects the
dissolution of his marriage.

Dower-Instrument of, see

Settlement ( No. 58).

Duylicat&Scc Counterpart

(No. 25).

31. Exchange of property-

Instrument of.

EXTRACT-See copy (No.24).

32. FURTHER CHARGE-

Instrument of, that is to say,
any instrument imposing a fur-
© © ther instrument imposing a fur-
ther charge on mortgaged pro-

_perty.

(a) When the original mo—
rtgage is one of the
description referred to
in clause (a) of Arti-
cle No. 40 ( that is,
with possession) ;

(b) When such mortgage
is one of the descrip-
tion referred to in
clause (B) of Article
No. 40 (that is, with—
out possession) :-—

(1) if at the time of exe—
cition of the instru-
ment of further charge

Sixteen rupees and fifty
paise.

The same duty as con-
veyance (No: 23) for a con-
sideration equal to ° the
value of the property of
greatest value as set forth
in such instrument.

The same duty as a con-

veyance ( No. 23 ) for a
consideration equal to the

amount of the further cha-

rge secured by such in-

strument,

The same duty as a con-
veyance ( No, 23 ) for a
consideration equal to the
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pogsession of the pro-
perty is given or agreed
to be given under such
instrument,

2
(i) if possession is not so
given.

33. GIFT—Instrument of,
not being a settlement (No.58),
or will or Transfer (No.62).

HIRING AGREEMENT-
or agreement for service, See
Agreement (No—35Y

34, INDEMNITY BOND.

INSPECTORSHIP DEED
See Composition-Deed (No.22).

35. LEASE-—including ap
uiider-lease or sub-lease and
any agreement to let or sub-let=—

(a) Whereby .such lease
the rent is fixed and
no premium is paid
or delivered :(—

(1) Where the lease pur-
ports to he for a term
of less than onie year;

total amount of the charge
(including  the original
mortgage and any further
charge already made), less

the duty already paid on

such  original mortgage
and further charge.

. The same’'duty as a Bond

( No. 15 ) for the amount
of the further charge secur-
cd by such instrument.

The same duty as a ' con-
veyance (No. 23) for a
consideration equal to the
value of the property as
set forth in such instru-
metit,

-

The same duty as a Seeu-.

rity Bond ( No. 57 ) for ‘the
safme amount.

The same duty as a Bond -

{No.15) for the whole
amount payable or deliver-
able under such lease,

<
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(i) Where the lease pur-
ports to be for a term
of not less than one
year but not more
than five years ;

(i1i) Where the leass pur-
 ports to be for a term
excesding five yeais,
and not exceeding ten
years ;

Where the lease pur-
ports to be for a term
exceeding ten years, but
not execeding twenty
years.

(iv)

(v} Where the lease pur-
ports to be for a term
exceeding twenty years,
but not exceeding thir-
ty years ; .

(vi) Where the lease pur-
ports to be for a term
exceeding thirty years,
but not exceeding one
hundred years ;

(vii) Where the lease pur-
ports to be for a term
exceeding one hundred
years Or in perpetuity.

*

The same duty as a Bond
(Neo. 15) for the amo-
unt or value of the average
annual rent reserved.

The same duty asa con-
veyance ( No.23/) for a
consideration equal to the
amount or value of the
average annual remt re-
served. '

The same duty as a con-
veyance ( No. 23) for a
consideration equal to tw-
ice the amount or value of
the average anaual rent
reserved.

The sameduty as a con-.
veyance ( No.23) for a
consideration - equal to
three times the amount
or value of the average
annual rent reserved.

The same duty as a con-
veyance ( No. 23 ) for a
consideration equal to four
times the amount of value
of the average annual
rent reserved.

The same duty as a con-
veyance (No. 23) for a
consideration equal in the
case of a lease granted
solely for argicultural pur-
poses to one-tenth and in
any other case to one-sixth
of the whole amount of
rents which would be paid
or delivered in respect of
the first fifty years of the
lease,
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(vii) Where the lease does
not purport to be for
any definite term ;

(b} Where the lease is
granted for a fine or
premium, or for money
advanced and where no
rent is reserved

(¢) Where the lease is
granted for a fine or
premium or for money
advanced in addition to
rent reserved ;

Exemption

Lease, executed in the
case of a cultivator and for
the purpose of cultivation

———e e

The = seme duty as a
conveyance (No. 23 ) for a
consideration equal to three
times the amount of value
of the average annual
rent which would be paid
or delivered for the first
ten vyears 1if the Ilease
continued so long.

The same duty as a
conveyance (No. 23) for a
consideration equal to the
amount or value of such
fine or premium er advance
as set forth in the lease.

The same duty as a
conveyance (No. 23) for a
consideration equal to the
amonnt or value of such
fine or premium, or advance
as setforth in the lease,
in addition to the ‘duty
which would have been
payable on such lease, if
no fine or premium Or
advance had been paid or
delivered:

Provided that, in any case
where an agreement (O

lease is stamped with the

advalorem stamp required
for a lease and = lease
pursuance of such agree-
ment 18 subsequently
executed, the duty on such
lease shall not exceed one
rupee and thirty paise:
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{including a lease of trees for
the production of food or drink ),
without the payment or delivery
of any fine or premium, when
a definite term is expressed and
such term does not exceed one
year, or when the average
annual rent reserved does ngt
exceed one hundred rupeés.

In this exemption a lease
for the purpose of cultivation
shall include a lease of lands
for cultivation together with a
homestead or tank.-

Explanation — When a
lessee undertakes to pay any
recurring  charge, such as
Government revenue, landlords
share of cesses, or the owner’s
share of municipal rates or
taxes, which is by law reco-
verable from the lessor, the
amounts so agreed t0 be paid =
by the lessee shall be deemed
to be part of the rent.

.36. LETTER OF ALLOT- = Forty-five paise.
MENT OF SHARES, in any
company or proposed company,
or in respect of any lpan to
be raised by any company or
proposed company-.

See alo CERTIFICATE
OR OTHER DOCUMENT
(No. 19).

38. LETTER OF LICENSE, Thirty-three rupees.
that i1s to say any agreement
between a debtor and his
creditors that the latter shall,
for a specified time, suspend
their claims and allow the
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%
debtor te carry on business
at his own discretion.

39. MEMORANDUM OF

ASSOCIATION OF A COM-~

PANY—

(a) if  accompanied by
articles of  association
under section 26 of the
Companies Act, 1956 ;

(b) if not so accompanied—

(1) whore . the mnominal
share capital does not

exceed one lakh of
rupf:ES\;
(if) where the nominal

share capital exceeds
one lakh of rupees.

Exemption

Memorandum of any asso-
ciation not formed for profit
and registered under section

25 of the Companies Act, 1956.

40. MORTGAGE-DEED not
being an agreement relating
to Denosit of Title-deeds, Pawn
or Pledge (No.6), Bottomry
Bond (No. 16), Mortgage of
a Crop (No.4l1), respondentia,
Bond (No. 56), or Security
Bond (No. 57). -

(a) when possession of the
property Or any part of
the property comprised
in such deed is given
by the mortgagor or
agreed to be given.

u

Ninety-nine rupees.

Act I ofs
1956,

Two hundred forty seven
rupces and fifty paise.

Four huundred twelve
rupees and fifty paise.

“Act 1 o f
1536,

The same du as a
Conveyaince (No.23) for
a consideration equal to
the amount secured = by
such deed. -
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(b) when possession of the
property or any part of
the property comprised
in such deed is neot
given by the mortgagor
not agreed to be given.

Explanation —A  mortgagor
who gives to the mortgagee a
power of attorney to collect
rents or a lease of the pro-
perty mortgagéd or part there-
of is deemed to give possession
within the meaning of this arti-
cle:
"

(c) (i) when a collateral or
auxiliary or additional
or substituted security,
or by way of further
assurance for the ab-
ovementioned purpose
where the principal or
primary security is
duly stamped for every
sum secured not excee-
ding Rs. 1,000 ;

(it) and for every Rs.1,000
or part thereof secured
in excess of Rs.1,000.

Exemptions

(1) Instruments executed
by persons taking advances under
the Land Improvement Loans
Act, 1883, or the Agriculturist's
Loans Act, 1884 or by their
sureties as security for the re-
payment of such advances.

(2) Letter of ' hypotheca-
tion accompanying a bill of
exchange.

The same d-ufj;* as a Bood
(No. 15) for the amount
secured by such deed.

Two rupess and fifty paise.

Three rupees.

Act XI% of -



B

a
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Provided always that—

(a) When an instrument of partition containing an agree-
ment to divide property in severalty isexecuted and a parti-
tion is effected in pursuance of such agreement the duty char-
geable upon the instrument affecting such partition shall be
reduced by the amount of duty paid in respect of the first
instrument, but shall not be less than three rupees and
thirty paise;

(b) Where land is held on revenue settlement for a period
not exceeding thirty years and paying the full assessment,
the value for the purpose of duty shall be calculated at not
more than five times the annual revenue;

(c) Where a final order for effecting a partition passed

by any Revenue authority or any Civil Court, .

or an award by an arbitrator  directing a parti-
tion, is stamped with stamp required for an instrument of
partition and an instrument of partition in pursuance of such
order or award is subsequently executed the duty in such ins-
trument shall not exceed three rupees and thirty paise.

46. Partnership—

A.— Instrument of— _

(a) Where the capital of " The same duty asa Bond
the partnership does notexceed  (No. 15).
Rs. 1,000. - _ )

(b) in any other case— Sixty six rupees.

B .-- Dissolution of--- Thirty three rupees.

Pawmor Pledge-—-See Agree-
ment relating to Deposit of
Title-deeds, pawn or Pledge

- (No. 6).

43. Power of attorney [ as
defined by section 2 (21)1],
not beinga proxy—

=
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(a) When executed for the
sole purpose of procuring the
registration of one or morc .
documents in relation to a
single transaction or for
admitting execution “of one
or more such documents ;

(b) When required in sults
or  proceedings under the
Presidency Small Cause Coucts
Act, 1882 ; :

(c) When authorising one
person or more to act in a
single transaction other than
the case mentioned in clause
(a); ¥

(d) When apthorising not
more than five persons to
act jointly and severally in
more than one (ransaction or
generally;

(¢) When authorising more
than five persons but not more
than ten persons to act joint-
ly and severally in more than
one transaction or generally;

_ (f) When given for con-
sideration and authorising the
attorney to sell any immova-

ble property:

(g) in any other case—

Explanation:--  For the
purpose of this Article more:
persons than one when belon-
ging to the same firm shall
be deemed to be one pefrson

i i e

e
Two rupees and ffty paise.

Two rupcés and fifty pase.

Act XV
of 1882.

Five rupees.
Twenty--four  rupees and

seventy five paise:

Forty--nine Tupees and fifty
paise-

The same duty as a conve-
yance (No.23) for the amount
of the consideration.

Five rupees for each person
authorised.

N-B:-- The term Registration
includes  every operation
incidental to  registration
under the Indian Registra-
tion Act, 1908

Act XVI
of 1908
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